R | TEM NO 47 COURT NO. 11 SECTI ON Xl

SUPREMECOURTOF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (C No(s) . 32296/ 2013

(Arising out of inmpugned final judgnment and order dated 30/04/2013
in SA No. 430/2013 passed by the H gh Court OF Judicature at

Al | ahabad)

GYANENDRA PRATAP SI NGH Petitioner(s)
VERSUS

YOGENDRA PRATAP SI NGH & ORS. Respondent ( s)

(with interimrelief and office report)
(For final disposal)

Date : 08/03/2016 This petition was called on for hearing today.
CORAM :

HON BLE MR JUSTI CE KURI AN JOSEPH

HON BLE MR JUSTI CE ROHI NTON FALI NARI MAN

For Petitioner(s)

M. Anurag Dubey, Adv.

M. Meenesh Dubey, Adv.

M. S. R Setia, Adv. (Not present)
For Respondent (s)

M. A esh K Chaw a, Adv.

M . Mohan Pandey, Adv. (Not present)

UPON hearing the counsel the Court made the follow ng

ORDER
In view of the letter circulated by | earned counsel
for t he petitioner seeki ng adj our nnent on t he ground
personal difficulty, the hearing of the case is adjourned to
12th April, 2016. It is made clear that no further adjournnent

shal | be given.
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